9 BHADRA 16, 1886 (SAKA) -

1235 hrs.

PREVENTION OF FOOD ADUL-
TERATION (AMENDMENT) BILL

Rerort or Jomt CoMMITTEE

Dr. Sarojinl Mahishi (Dharwar
North): I beg to present the report of
the Joint Committee on the Bill fur-
ther to amend the Prevention of Food
Adulteration Act, 1854

EVIDENCE BEFORE JOINT COMMITTEE

Dr, Sarojini Mahishi: Sir, I beg to
lay on the Table a copy of the evidence
given before the Joint Committee on
the Bill further to amend the Preven-
tion of Food Adulteration Act, 1954.

12354 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1310 RE.
HINDUSTAN TELEPRINTER
MACHINES

The Deputy Minister in the Depart-
ment of Commanications (Shri Bhaga-
watl): With your permission Sir, I beg
to bring to the notice of the House
that while replying to supplementary
put by Shri Indrajit Gupta on Starred
Question No. 1310 on the S5th May, 1964,
as to whether or not Components of
Teleprinter Machines manufactured in
Madras Factory are imported, I stated
that even about 74% of the parts are
imported from abroad.

The actual position, however, is that
the percentage of imported components
is only 38 per cent now and not about
T4 per cent as stated on 5th May, 1964,

-~

12.38 hrs,

STATEMENT RE, UNAUTHORISED
LANDING OF TWO FOREIGNERS IN
A PLANE AT MURUD

Mr. Bpeaker: 1 will take up the
other statement by Shri Hathi later
on.

, Statement re: 130
Unauthorised
Landing of two
Foreigners in a Plane
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Shri Nath Pal (Rajapur): When you
referred to my adjournment motion re-
garding Walcoit's second landing on
the coast of Bombay, I understood you
as saying that after we have heard the
statement we will be given a chance
to say whether we are satisfled or not
a;!a then to priss for the acceptance
of it

Mr, Speaker: I have kept it pend-
ing; I have not yet declded about it.
He should see the statement when it
is laid down and should read it. Then
[ can take it up. Is Shri Hathi going
to lay it on the Table or is he going
to read it?

The Minister of State in (he Minis-
try of Home Affalrs (Shri Hathl):
With your permission, I would lay it
on the Table.

Mr. Speaker: It might be laid on
the Table. I will waive the delay.

Shri Harl Vishna Kamath (Hoshan-
gabad): On a point of clarification.
May 1 request that in view of the
importance of the matter, particularly
with regard to the security of the
country, the statement may be distri-
buted to Members of the House?

Mr, SBpeaker: It would be distri-
buted.

Shri Hathi: Sir, 1 beg to lay on
lhe Table a statement regarding the
unauthorised  landing of two
foreigners in a plane at Murud on the
8th June, 1964. ([Placed in Library,
See No, LT-2083/84).

8bri Harl Vishan Kamath: And also
you may kindly tell us when the ad-
jowrnmeng motion tabled by Shri
Nath Pal will be taken up. Will it be
taken up tomorrow?

Mr Bpeaker: I have also o read
the statement.

8hrli Harl Vishan Eamath: Will it
be taken up tomorrow?

Mr. Bpeaker; As early as possible.
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MOTIONS OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: I have re-
ceived several notlces of
motions of no-confidence against the
Government, The latest one, the
last one, is signed by about 17 Mem-
bers. There are many Parties repre-
sented as well as some Independent
Members. I would first like t» know
whether, besides those Parties and
those Members who have signed It,
there is any other notice that is to be
pressed which might have becen re-
ceived earller, or are all other motions
not being pressed? Should I take this
one only?

Some Hen Members: Yes.



